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Final Decision: Dismissed

Judgement

@JUDGMENTTAG-ORDER

M. Jaichandren, J.
Heard the learned Counsel appearing for the Petitioner and the learned Central
Government Standing Counsel appearing for the Respondents.

2. The main contention of the learned Counsel appearing on behalf of the Petitioner
is that the second Respondent had passed the impugned order, dated 25.04.2011,
stating that it is the third Respondent, who has the jurisdiction to hear the appeal
filed by the Petitioner, without an opportunity of hearing having been given to the
Petitioner. Therefore, the learned Counsel appearing on behalf of the Petitioner had
submitted that it would suffice if the impugned order of the second Respondent,
dated 25.04.2011, is set aside and the second Respondent is directed to consider the
issue regarding its jurisdiction, with regard to the issues arising for its



consideration, after giving an opportunity of hearing to the Petitioner.

3. The learned Central Government Standing Counsel appearing on behalf of the
Respondents, has No. objection for such an order being passed by this Court.

4. In such circumstances, the impugned order of the second Respondent, dated
25.04.2011, is set aside. The second Respondent is directed to pass appropriate
orders with regard to its jurisdiction, in view of the issues arising for its
consideration, after giving an opportunity of hearing to the Petitioner. The second
Respondent shall pass such orders, within a period of eight weeks from the date of
receipt of a copy of this order.

The writ petition is ordered accordingly. No. costs.Consequently, connected
miscellaneous petition is closed.
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